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West Bengal Act XVII of 1 9 7 6 l  

THE WEST BENGAL UNIVERSITIES (CONTROL 
OF EXPENDITURE) ACT, 1976. 

[Isr April; 1976.1 

An Acr lo provide for /he co~ltml of e.rper~rlifrr,r in vrrr.iorrs rrrriversiriw 
atd colleges ofilirrrerl IU srrcl~ ~irr;v.ers~/ics in Wcsi Berrgnl. 

WHERL~S il is expedient ro provide Tor rhc conrrol of cxpcriditurt ill 

various universities and colleges arfilia~ed 10 such universi~ies iu We51 
Bengal; 

It is hcreby cnaclcd in [he ~wenr~-sevenrh Year of lhe Republic of 
India, by rhc Legislalure of W e s ~  Bengal, as follows:- 

I .  This Acr may be called the West Bengal Universities (Conirol shorlht11.. 

oi Expenditure) ACI, 1976. 

2. In [his Acr. unless the conlexl othenr~isc requires,- Dcfi~i i t io~~s .  

(a) "prcscrjbed menns prescribed by rules rnnde under this 
Act; 

(b) "rcviscd scalc" means .my of [he scales of pay sanclio~led 
by lhc Governmenr of Wesr Bengal, Educalion Deparlment 
Order No. 377-Edn. (CS)/5P-9/74, da~ed 7111 April, 1975, 
which is reproduced in ltie Schedule to this Act: 

Provided rhat r l~e Sme Government may, by noti Fication 
published in rhe Ojficiai Gazerte, amend the Schedule from 
h e  la time and the Schedule so amended shall be deemed 
lo be pan of this Act; 

(c) "Schedule" Itleans the Schedule to this ACI; 

(d) "teachef' includes il Professor, associate Professor, Reader, 
Assis~ant Professor, Lecturer and any other pcrson holding 
a teaching post and also a person wbo may be declared lo 
be a reacher; 

(e) "university" means any of the universilies conslituted or 
established, as [he case may be, under sub-seclion (1) -or 
secrion 3 of- 

(i) the Cdculta University Act, 1966; 

(ii) thc Burdwiln Univcrsily Acl, 1959; iVcs1 Ben- 
nc1 XXIX 

'For S ~ a ~ c i n c n ~  or O ~ ~ C C L F  and Rcuons, s ~ . c  Ihc Calcrrrrn Gn:crrt,. F,r;rrrr~rrlirron. Par1 r l C  1959. 
IV,  of rhc 2r1d Mdrch, 1976, pqe 1 156: rnr protccdinpc ur rhc lVc>I  R u n ~ ~ l  I f ~ ia lu [ i%~c  
Assembly, set rhc p m c c c d i ~ l ~ s  of thc nlccling DC lhnk Asscnlbly hcld OII lhc 12116 Mnrcll. 
1976. 
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(iii) the Norrh BcngaI University Act, 1961; \Vcsl Ucn. 
Act XXVll  
of 1961. 

(iv) the lndavpur Universi~y Act, 1955; Wcsr Bm. 
Acl XXXLII 
or 1955. 

(v) the Kalynni Universily Act, 1960; and \Vcsr Bcn. 
ACI XIII or 
1960. 

(vi) the Rabindra Dhnrati Act, 196 1. WCSL Dcn. 
ACL xxrx 
of 1961. 

NO post ro 3. (1)  Notrvithsranding anything contained in any law for the time 
be crcalcd or 
nppoinlmcn[ being in force or in any contract, custom or usagc 10 the conrrary, no 
madc university or no collcge affiliated to such universily, excepting a college 
wi~huul 
S I ~ I C  which is,- 
Govcrnmnl's 
approval. 

(a) esrablishcd, mninlained or adminisrercd by rhc State 
Government, or 

(b) established by a religious or linguistic minority, or 
(c) no1 in receipt of any financial assisrance from t l ~ e  Slaw 

Governrnenr, 
shall, afier the commencement of this Act,- 

( i )  creale any reaching or non-leaching post involving any 
financial liabilj~y; 

(ii) increase the pay or allowances artached to any post or 
sanction any new allotviinces: 

Provided 111at the S ~ a r e  Government may, by an order, 
revise [he scnIc of pay auached lo such posl or sanc~ion any 
new allowance, 

( i i i )  grant any spccial pay or allowance or olher remuneration 
undcr any description whatsoevcr including ex-gmria 
payment or any other bentfils having financial implicalion 
ro any person holding a tcaching or non-leaching post, or 

( i v )  incur, except ns provided in [he mles prescribed for the 
purposc, any expcnditure on any development scheme. 

wilhout [he prior sanction of the State Government. 

(3) No~wilhskinding anything contained in any law for rhc time 
being in force or in any conrracr, custom or usage lo the contrary no 
college other than any of tile colleges refemcd to in clauses (a), (b) or 
(c) of sub-seclion ( 1 )  shall, arrer the commencemcdt ofthis Act, appoint 
any person lo any posr withom I he prior sanclion of fhc S w e  Governmcnt: 

Provided that no sancrion 01 !he Slale Government shall be necessary 
for filIing up any sanctioned p o s ~  nFa teachcr for a period not exceeding 
six months bv 3 caniliil;lre wllo rlosseweq I ~ P  n r ~ ~ r r i h ~ r l  n ~ l ~ l i f i r ~ ~ i n n r  
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4. Every teacher of a university or any college affiliated to such 
university who is in receipt of psly in thc revised scale shall retirc from 
scrvice on atraining the age OF six1 y ycnrs. 

5. The Slate Govemment may, as an whcn i r  considers necessary, 
institure inquiry inro [he affairs OF a univcrsiry or college affiliated [o 
such university, rclnring 10 financiih molters and exercise control over 
such mauers through sucll agency as thc Swre Government may think 
lit to appoin~ in [his behalf. 

6. (1)  No~wirhstanding anylhing contained in any Act, or in any 
Srurure, Ordinance or Regulation made thereunder, every Universi~y 
shall submit a budget showing its eslirnared receipts and disbursemenls 
for [lie Iollowing year, to the State Govemment immediately afier [he 
same is finunliscd by the University at a mccring specially convened For 
Ihe purposc. 

(2) A University may submii n supplementary budge1 at any time 
wirhin the financial year to the S ~ a l e  Government. 

(3) Narwirhstanding anything contained in sub-scclion ( I )  or sub- 
section (2), the Slate Govern~nent may sluthorise n Universiiy to incur 
any,expendilurc no1 forming part of i& budgcl or supplemen~ar~ budgel, 
as the State Government considers necessary. . 

Explanotio~l.-For rlle purpose of this scction, 'financial year' means 
the year ending on [he 31sl day of March. 

7. I F  any dirficul~y arises in giving eFFcct to [he provisions of this 
Act. the Srate Governmenr may makc such order or do such thing, not 
inconsisrent wich the provisions OF this Act, as appears 10 it to be 
necessary or expedient for removing the difficulty. 

8. The provisions of ~ b i s  Acr shall have eFfect nolwithsranding 
anything ro [hc c o n r a y  contained in  any other law or in any contract, 
exprcss or implied, or in any instrumcn~ and norwithstanding any usage 
or cusiom to the contnry. 

9. ( I  ) The State Government may, by notifica~ion in the Oficial 
Gazer~e, make rules for carrying out [hc purposes of Ihjs-Acl. 

(3) In particular, and wi~hour prejudice to lhe genenIiry of [he 
foregoing power, such rules may provided for any matler which may be 
or is required ro be prescribed. 

W t ~ i  Bcn. 10. ( 1 )  The West Bengal Univcrsiries (Control of Expenditure) 

Ordh 1976. a[ Ordinance. 1976, is hereby repealed. 

(3) Anything done or  any action taken under the West Bengal 
Universities (Control of Expendimre) Ordinance, 1976, shall be decmcd 
10 have been validly done or taken under this ACL as if [his Act had 
r n m m ~ n r ~ r l  nn l h ~  7nlh rlnv nf Vnniinru I076 

Inquiry inro 
thc affairs or 
lhc 
univcrsily or 
collcgc. 

Submission 
or B U ~ ~ C I .  

Powcr ro 
removc 
djfficullits, 

Act to 
ovcrridc 
orlrcr Iaws. 

Powcr to 
makc mlcs. 

Rcpcnl and 
savings. 
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THE SCHEDULE 

[Sec seclion 2(c).] 

GOVEIWmNT OF WEST BENGAL 

Education Department 

Colleg E Spotrsored 

No. 372-Edn. (CSlI5P-gff4 

From : Shri B.N. Chatterjee, I.A.S., k. S a y .  to theGovernrnent 
of West Bcngal. 

To : The Director of Public Instnrction, West Bengal. 

Calcrrna, rhe 7r11 April, 1975. 

Subject : Revision of salary scales 01 University arrrf Collegc! 
teoclters. 

The undersigned is direcled lo say [hat the Government of India, i n  
[heir Iclfer No. F.1.-40/14-U.I., dated 2nd November 1974, of lhe Minislry 
of Education and Social Welfare, requested the State Government to 
consider h e  queslian of implemenling in this Slale the scheme of the 
revised pay scales of Universily and ColIege leachers as reco~nmcnded 
by [he University Grants Commission with such modifications, if any, 
as may be considered necessary to suit local condidons. The Government 
of India offered to render financial assistance LO the exlen~ of 80pcr cent. 
of h e  addilional expendilure involved in giving effect to the revised 
scales of pay subject to the iollowing conditions:-- 

(i) Central assislance to his extent will be available for lhe 
period January 1, 1973 ro March 3 1, 1979; 

(ii) the State Government will bear the entire balance af 
expenditure and will not pass on the linbilily for any podion 
oFit to h e  Universities or [he management of private colleges; 
and 

(iii) Ihe State Govemmenl will take ovcr h e  enrire responsibili~y 
for maintaining the revised scales with effect from Apri l 1, 
1979. 

2. The State Government has decidcd to jnrroduce [he scheme of 
revised pay scales ror Universi~y and Collcge teachcrs as recommended 
by the Universiry Gran& Commission in the Universities and non- 
Govemmen~ Colleges of this Slate (except MedicaI, Agricultural and 
Veterinary Science Colleges). Accordingly, sanction of rhc Governor is 
accorded lo Lhc introduclion of the following revised scales or pay for 
teachers or Universiiies and nnn-Gnv~rnm~nt  rnllpnpr ~ i n r ~ ~ l A ; n n  
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: Government Sponsored Collcges but excluding Medical, Agricul tuml, 
Veierinary Science and Engineering Collcges) of this Slate with eFfccl 
from 1st January 1973 subjec~ to thc condilions as stipulated in 
Annexure I: 

Univcrsities- 

(i) Lectu rer--Rs. 700-40- I ,  1 &5@- 1,600. 

(ii) Reader-Rs. 1,200-SO-1,300-60-1,900. 

(i ii) Professor-Rs. 1,500--60-1.800-1&2,000-12512- 
2,500. 

Non-Government Colleges (including Government Sponsored 
Colleges bur excluding Medical, Agricultural, Vc[erinary Science and 
Engineering Colleges)- 

(i) DemonslratoriTutor-Rs. SO&-20-70C-25-900 (for 
existing incun~bcnls only). 

(ii) Lecturer-Rs ,700-40-1,100-50-1,300-  
Assessment-5@-1,600. 

(iii) Principal-+i) Rs. 1,200-5&1,300-6&1,900; 

(ii) Rs. 1,500-6&1,80&10&2,000-12512-2,500. 

3. Pay shall be fixed in Ihe revised scales according to h e  formula 
as laid down in Annexure 11. 

4. The revised pay scales will be applicable to all teachers who 
were in position on 1st January 1973 and also lo  hose who were 
appointed according lo the approved rules of recruirrnent againsr posts 
(i) which wcrc vacant on 1st January 1973 but filled up laler and 
(ii) which were created aRzr 1st January 1973 with the approval of (hc 
competent au thoriry. 

5 .  Payment of additional grana to colleges for the inlroduction of 
the revised scales of pay now sanclioncd is subject lo thc maintenance 
of the existing College scales of pay in the c s e  of non-Government mn- 
Sponsored Collcges. 

6. Teachers serving in approved posts on the dale of issue of this 
order may rerain the old scales o l  pay wilh all rhc conditions altached 
[hereto provided h e y  exercise oplion in writing in the form prescribed 
within sixty days from the date of issue of this order. 

7. The additional emolumenrs consequent on r l ~ e  revision of rhe 
scales of pay now sanctioned will aliract Ihe provisions OF the Addilionnl 
Crnnl>rmrnfc IPnmnlllcnrr, nrnnrir'l A r l  1974 
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8. Ryment of ad hoc arnounr of Rs. 75 per m o n ~ h  to the University 
and College teachers which was sanctioncd in Govemmen~ Order No. 
1241 -Edn. (C.S.), dated the 30th JIJ ly 1924 (subsri[u~ed), should bc 
discontinued with effect from 1st April 1.975. 

9. Thc charge on account of additional expenditure involved for 
revision or pay scales of University leachers will be debited lo [he head 
"University and other Higher Education-Assistance to Universities for 
Non-Technical Education-Statc Plan (Firth PlantImprovcmenl of 
service condilion of University ~eackrs-Gr;ln&-in-ai&Con tribu lions" 
and thar on account of College teachers ro the head "University and Other 
High Education-Assistance l o  Non-Government Collcges-State Plan 
(Fifth Plan)-lrnprovemenl of service condilion of CoIege teachers- 
Gnnts-in-aidContribulions" in [he 277-Education (excluding Spons 
and Youth Weliare) Rt~dget. 

10. A separate account for the addilionaI expcndilure in respea of 
the posts crealed after Is[ January 1973 should bc maintained. 

I 1. This order issues with Ihc concurrence of Ihc Finance Departmen1 
of this Government vide their U.O. Mote No. Group Bl875, dated 7th 
April 1975. 

12. The Accounanr-Gcnenl, West Bengal, is being informed. 
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ANNEXURE I 

Cot~ditions /or i t~~rod~rc~io~r of the revised pay scales. 

[Reference para. 2 of G.O. No. 372-Edn. (C.S.), dated 
7th April 19751 

(i) The revised pay scales are inclusive of [he entire amounl of 
govern men^ D.A. as well as University/ColIege D.A., if any, as adrnissi b!e 
on 3 1 s ~  December 1972. 

(ii) The additional emoiurnenls payable ro reachers for the period 
from 1st January 1973 to 31st March 1975, if any, after adjuslment of 
h e  ad interim increase of Rs. 75 p.m., paid from I sr April 1974, will 
be paid in two annual inslalments, the first onc to be paid on or sb~ut  
April 1 ,  1976. 

(iii) Recruilment 10 all categories of teachers of Universities as well 
as on non-Government Colleges shall be made in future through the 
University and Cotlegc Service Commission to be consriruted by the 
Slate Government strict1 y on merir and after adveniserncnt on thc basis 
of qualilications as prescribed in  Annexure m. No a~pointrnenr should 
bc made on communal or caste considention. 

Pending consritution of the University and Collcgc Service 
Commission statris qrro in regard 10 the existing mclhod of rccruiunent 
but on the basis of the prescrikd qualifications as in Annexurc TII may 
bc maintained until fufiher orders except that recruilmcnr of leachers 
inchding Principals of non-Govemmenr non-Sponsored Colleges shall 
also be made through the Selection Commiuees aIready constituted for 
the purpose of selection of teachers including Principals of Sponsored 
Colleges. 

(iv) The existing Lecturers in Colleges who did not possess a[ h e  
rime of [heir inilia1 recmi~n~ent minimum qualificarions 3s prescribed by 
h e  University concerned should be required to arrain rhesc qualificarions 
within five years from the date of placemenr in the revised scale. If h e y  
are unable to do so during ihis period, they shall not bc allowed to cam 
any future increment till they have satished this condilion. 

(v) Only hose  Principals will be eligible For higher sculeofpay, viz., 
Rs. 1,50~&1,80&10&2,000-12512-2,500 who on 1 SI January 
1973 comple~ed at least 7 years of service as Principal in Collcgcs which 
had an aggregate roll strength in the main shift of not less than 750 in 
each of thrcc sessions 1972-73, 1973-74 and 1974-75. 

(vi) [he period OF probation of n reacher of a University shall be such 
as prtscibcd by the Universily concerned under its ActslStatutesl 
n r r l i n n n r m  rrr h r r r  ;rr on r 4 ~ ~  ~ h n l l  h~ mnw thnn 76 mnnrhc A t p ~ r h p r  
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appointed against a permanent vacancy in a non-Govcmrnent College 
shnll be on probation ordinarily Tor a pied of one year from thc date 
of his appoinment and such period of probation may at the discretion 
or the Governing Body be extended for a fuflhcr period not exceeding 
one year. 

(vii) The age of superannuation Tor teachers as well as for Principals 
shnll be 60 years and [hereafter no further extension in service shall bc 
given. A ~eacher who has already been given exlension on a~taining [he 
age of 60 years on January 1 ,  1973 or therearier shall coritinue ro be in 
the old scale of pay during the period of extension. 

(viii) No teacherprincipal shall be paid any remuneration for 
examination work, including invigilation work, within the Universiryl 
Tnsliturion. 

(ix) The work-load of teachers. submission of plan of work, etc., 
shall be as may be determined by [he University in case of University 
tcachers and by the State Govcrnnlenl in case of College teachers on the 
recommendations of the Universiry Grants Commission. Pending such 
determination srarus qrto may be maintained. 

(x) The assessment a1 Rs. 1,300 in the scale of Rs. 70-& 
1,10&50--1,30CLAssessrncnt-50-1,600 prescribed for College 
lec~urers shall be done by h e  concerned appointing authorities in the 
manner to be prescribed for rhe purpose. 

(xi) The revised scale of Rs.  500-900 is for rhe exisling 
DernonskatorsTTulors only. In future, Dernonstratoflulors shall: nol be 
appointed in Universities and Calleges. 

(xii) Every teacher shall abide by a code of canducl or, i f  there is 
no code of conduct at present, by such code of conducl as may be drawn 
up in future. 

Fornlr~la for fixalion of pay in rfie revised scales. 

\Reference para. 3 of Government Order No. 372-Edn. (C.S.), 
dated 7th April 19751 

The initial pay in the revised scales shall be fixed in the following 
manner;- 

I. (A) In  the c s e  of a teacher drawing basic pay up to and incuding 
Rs. 1.800 in the existing scale- 

(a) an amount representing five per cent, of the basic pay, 
subject to a minimum of Rs. 15 and a maximum of Rs. SO, 

hp -,ad,-.d +m ,h" *":.-I:~- nm-l ..... --.- - r  'L - - -  - ' 
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EtpI~saiion I.-Existing emolumenls meins Basic Pay plus Dearness 
Pay plus nearness AlIowance plus Inlerim relief, if any, sanctioned 
during 1st march 1970 and 1st January 1973 and not any other allowance. 

Explanarion 11.-If the amount so computed includes a part of a 
rupee, than, if such part is lirry paise or more, it shall be increased lo 
one complete rupee and i f  such part is less than fifty paisc, it shall be 
ignored. 

(b) after the existing emoiumcnts have been increased and 
compured as specified in clause (a), thc pay shall be fixed 
in the revised scale a1 the stage equal LO the amount so 
computed or, if there is no such stage in the revised scale, 
at the stage next above the amount so computed: 

Provided that- 

(i) if the amounr as cornpuled under clause (a) is less than 
h e  minimum oFhc revised scale, the pay shall be fixcd 
at h e  minimum of that scale: 

(ii) if [he amount as computed under clause (a) is more than 
the maximum of [he revised scale, h e  pay shall be fixed 
at [he maximum of that scale: 

Provided further that except in cases where the pay 
is fixed a[ h e  minimum of the revised scale, if h e  
revised emolumenrs as delemined under this sub-rule 
exceed the existing emolumenls by more than Rs. 100. 
the initial pay shall be Fxed at the highest srage in h e  
revised scale at which h e  revised ernolumcnls payable 
do not exceed h e  existing emoluments by Rs. 100 and 
the difference, i f  any, between the existing emoluments 
plus Rs. I00 and the revised emolumenls so payable 
shall be allowed as personal pay to be absorbed in 
future increases in pay. 

fiplatzatiorr.-Reviscd emoIurnenrs means the Basic Pay ofthe reacher 
in [he revised scale. 

(13) In [he case of a teacher drawing basic pay exceeding Rs. 1,800 
in the existing scale, the initial pay in the revised scale shall be fixed 
under Ihe provisions of Fundamental Rule 22, 23 and 31 and for this 
purpose, his pay in the existing scale shall be deemed to include the 
r l ~ n r n ~ w  ~ l l n w n n r ~  i f  Anv. dmwn hv him. 
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Note 1.-Where a teacher is holding a permanent posl and is 
officiating in a higher post and the scales applicable lo thesc two posts 
are rncrged into one scale, thc pay shall be fixed under this sub-rulc with 
reference to lhe officiaring posl only, provided he has conrinuously 
officiarcd in thal post for nor less than one year as on [he 1st day of 
January 1973 and the pay so fixed shall be trea~ed substanrivc pay. 
Where such ieacher has not compteted onc year's conlinuous service in 
the higher officiating posl 3s on the Isr  day of January 1973. his pay 
in the revised scale shall be i ixcd separately wilh refercnce 10 his 
subsrantive pay .and officiating pay in the existing scales and his pay in 
the revised scales fised with reference to [he officiating pay shall be . . 

treated as subslantive pay i n  that scale eilhcr on confirmalion in rhe 
higher officiating post or after rendering service for the period by which 
it  fell short of onc year on [he 1st day of January 1973, whichever is 
earlicr, provided thal in the lattcr case, i t  is cerlificd by Ihc appoinliog 
authorily b a t  ha would have continued to officiate in the higher officjaling 
post during this period had [he revised scales not been introduced. If, 
however, the apoinling authority certifies that he would have reveried 
to the lower post during his pcriod, his pay in-lhc revised scale would, 
from [he datc on which he would have reverled, bc regula~cd on [he buis 
of h e  pay fixed or1 the Is[ day of January 1973, with reference to his 
substanrive pay i n  the lower post. 

hbte 2.-Where [he cxisling emoluments exceed the revised 
emoluments in the case of any izacher, rhc difference shall be alIowed 
as personal pay to be absorbed in iuture increases in pay. 

Nore 3.-Where in the fixation of pay under clause (b) of paragraph 
(A) or paragnph (B) rhc pay or a teacher dnwing pay nl more lhan five 
conseculive stages in  an existing scnlc gets bunched, that is lo say, gets 
fixed in the revised scale a1 the same stage, rhz pay in [he revised scale 
of such of these leachers who are drawing pay beyond the first five 

consecutive srages in [he exisring scale shall be stepped up ro ~ h c  stage 
where such bunching occurs. ;ls under, by ihc granl of incremenl(s) in 
the revised scale in the lollowing manner, namely:- 

(a) f o r  lcachers drawing pay from the 6th up to 10th slage in 
the exjsting scale-By one increrncnt. 

(b) for teachers drawing pay from the 11 th up to the 15th stage 
in the existing scale. if [here is bunching beyond the 10th 

. slage--By two incremenu. 

(c) for teachers-drawing pay ham lhe 16th up lo 20h stage in 
h e  existing scale, if there is bunching beyond the 15th 
,,,,, D., .I : .- - - . -  



, i F  by srcpping up of the puy as above, the pay or a leather gels fixed 
a[ a stagc in lhe revised scale which in  higher lhan ~ h c  slage in the revised 
scale at which the pay of a lcacher who \rias drawing pay at the next 
higher slage or slays in the samc exisling scale is fixed, Ihc pay OF [he 
lailer shall also be stepped up only to ihe cxlcnt by which it falls shod 
that of the former. 

Noie #.-Where in the fixation of pay under clause (b) of  paragraph 
( A )  or paragraph (B) the pay of a ~eachzr, who in the exisling scale was 
drawing immediately before the I st day of January 1973 rnorc pay than 
anolhcr lcacher junior to him in [he snmc cadre, gers fixed in lhe rcvised 
scale at n stage lower than thal of such junior his pay shall be stepped 
up to [he same srngc in the revised scale as Ihat of the junior. 

Note 5.-Where as on the Is1 day of January 1973, a lcachcr is in 
receipw of pcrsonal pay (including ad hoc increment, if any, on account 
of s~agnalion at ~ h c  maximum of the existing scale) which logelher with 
his existing ernolumen~~ exceeds rhe reviscd cmolumenrs, then. the 
diifcrencc representing such excees shnll be allowed lo such ~cacher as 
personal pay to be absorbed in Culurc increases in pay. 

TI. Date of rigr~ i t~cr~aet~r  it1 fhe revisedsca1e:-?'he next incre~nent 
OF a lcacher whose pay has betn fixcd in r he revised scale in accordance 
with rule I shall be granted on h e  date he would have drawn his 
increment, had he continued in the cxisting scale: 

Provided that in cases whcrc the pay of a teacher is slepped up in 
rerms of Note 3 to rule I. h e  nexr increment shall be granted on Ihe 
complelion or qualifying service of lwelve months from ! hc date o£ the 
stepping up of the pay in  the revised scale: 

Provided further rhal. in casts other than those covered by the 
preceding proviso, the nexl iacre~nenl or a teacher whosc pay is fixed 
on the I st day OF J u n u x y  1973 al [he same stage as the one fixed for 
anorher reacher junior lo him in the same c a d e  and drawing pay a[  n 
lower slage than his in the existing scale, shaIl be granted on the same 
date as admissible lo his junior, if rhc dare of increment of the junior 
happens to be corlier. 

Explat~a~ion.-For the purpose of chis rulc, increnlent shnll bc 
consvucd to mean slages in the lime scale and not necessariIy acrual 
increases i n  pay  bat is to say, where an incrcrnen~ in any scale is nor 
annual. Ihe incremenl shall bc construed as c q i n g  as marly slages as 
the nulnbcr of years of service required lo be rcndered for earning an 

\ 
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In. Cases of pay lixarion which cannot be covered by the principles 
enunciated above and also those where the application of the above 
principles give rise to anomalies should be rererred 10 thc Education 
Department (through the Direclor of Public lnstrucrion i n  case of College 
tcac hers). 

Q ~ l u l i f c a ~ i ~ t l ~  f i r  recnr i i r~~e~~r  10 the purrs uf Lccttrrers i l l  rlre Faculties 
ofArrs o~ id  Sncicrl Scicrrcse i?~clrtdi~ig Cotsrrr~rce n~ l r l  Scictrcc iu U~~iversi~ies 

nrld Colleges. . 

University Lccturers- 

(a) A Doc[arls degree or published work of an equdly high 
standard: 

(b) consislently good academic record with 1st or high 2nd 
class (B+) Mastcr's dcgree in a relevant subjcct or an 
equivalent degrcc of a foreign University. 

Having regard to the nccd for developing inler-disciplinary programtnes, 
h e  degrees in  (a) and (b) above nlay be in relevant subjccrs: 

Provided that if the selecling authority is of ;he view that the research 
work of a candidate a evident tither from his thesis or from his publishcd 
work is of very high s~andard, i t  may relax any oi [he qualifications 
prescribed in (b) above: 

Provided further [hat if a candidale possessing a Doctor's dcgrcc or 
equivnlenl published work is mt available or is noL considered suitable, 
a person possessing a consisrentIy good academic record (due weightage 
being given to M.Phil. or equivalent degee or research work of qualily) 
may be appointed on the condition [hat he will have to obtain a Doctor's 
degrcc or give evidence OF publishcd work of equivalent high slandard 
within five years of his appoinlmcnl, failing which he will not be able 
to cam future increments undl hc fulfils rhese requirements. 

Ev~dflnotion.-Consisten~ly good academic record mcans overall 
record OF all asscssmenrs throughout the academic carter leadins 10 the 
Masrer's degree, which should at leas! be B+ or high second class. 

College Lecturers- 
(a) A consisren~ly good academic record wit11 1st or high 2nd 

class B+ a1 thc Master's degree in a relevant subject or an 
equivalent degree of a foreign University; and 

(b) an M.Phil. degree or a recognised degree beyond theMasrer's 
level or published work indicating the capacity of a candidate 
for indcpcndenl research work: 

Provided that i f  a candidate possessing the qualification 
ns ar (b) above is noL available or not considered suitable, 
t h ~  m l l ~ n ~  nn Ihp r~mrnmpnrl,\linn nfthc  c ~ l r r r i n o  nrilhnrihr 
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may a p p o i n ~  n person possessing a consistently good 
academic record on the condition lhat he will have to obtain 
an M.Phil. dcgree or n rccognjsed degree beyond the Master's 
lcvel within f ive years of  his appoinlment, failing which he 
will not be able to cam future incrcmcnt till he obtains [hat 
degree or gives evidence of equivnlcnl published work of 
high standard. 

Explarrurion.-Consis~c-ntly good record would mean overall record 
of nil assessmcnls throughout [he academic career leading lo thc Master's 
degree, which should a1 least be B+ or high second class. 

OPTION FORM 

[Reference para. 6 of G.O. No. 372-Edn(C.S.), 
dated 71h April, 19751 

I do hereby retain my existing scale of pay with all h e  condirions 
altached lherelo. 

.............................................................. 
(Signa~ure wilh date) 

.............................................................. 
(Designation) 

Countersigned* 

.............................................................. 
Vicc-ChancellorlPro-Vice-Chancellor 

(for Universily teachers) 

.............................................................. 
PrincipallPresident of the Govcmi ng 

Body (Ibr Colleges) 

*In case of lhc Principals lhc option shorlld Fc cn~~n~rminnrr l  hv rh* Prrc i r l rnr  n T r h -  
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 305-L.-17th March, 2017.—The following Act of the West Bengal Legislature, having been assented to by 
the Governor, is hereby published for general information:— 

West Bengal Act VI of 2017 

THE WEST BENGAL UNIVERSITIES (CONTROL OF EXPENDITURE) 
(AMENDMENT) ACT, 2017. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 
Extraordinary, of the 17th March, 2017.] 

An Act to amend the West Bengal Universities ( Control of Expenditure) Act, 1976. 

WHEREAS it is expedient to amend the West Bengal Universities (Control of 
Expenditure) Act, 1976, for the purposes and in the manner hereinafter appearing; 

It is hereby enacted in the Sixty-eighth Year of the Republic of India, by the 
Legislature of West Bengal, as follows:- 

West Ben. 
Act XVII of 
1976. 

Short title and 
commencement. 1. (1) This Act may be called the West Bengal Universities (Control of 

Expenditure) (Amendment) Act, 2017. 

(2) It shall be deemed to have come into force on and from 1st January, 2017. 
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The West Bengal Universities (Control of Expenditure) 
(Amendment) Act, 2017. 

Amendment of 
section 2 of West 
Ben. Act XVII 
of 1976. 

Substitution of 
new section for 
section 4. 

(Sections 2-4.) 

2. In section 2 of the West Bengal Universities (Control of Expenditure) Act, 1976 
(hereinafter referred to as the principal Act) ,— 

(1) clause (a) shall be renumbered as clause (aa) and before clause (aa) so 
renumbered, the following clause shall be inserted:— 

' (a) "Government-aided college" means a college receiving periodical 
pay packet from the State Government on account of salary and 
allowances of the teachers and other academic staff including the 
non-teaching employees of the college; ' ; 

(2) after clause (c), the following clause shall be inserted:— 

(cc) "State Government" means the Government of West Bengal in the 
Higher Education, Science and Technology and Biotechnology 
Department; '; 

(3) for clause (e), the following clause shall be substituted:— 

(e) "State-aided University" means a University constituted and 
incorporated by a State Act and receiving regular grants from the 
State Government.' . 

3. For section 4 of the principal Act, the following section shall be substituted:— 

"Retirement of 	4. Every full-time regular teacher, Principal and such other regular 
teachers. employees, who are in receipt of the State Government's notified 
scale of pay and holding a substantive post in any State-aided University or Government-
aided college shall retire from service on attaining such age as may be determined and 
notified in the Official Gazette by the State Government, from time to time.". 

Repeal and 	 4. (1) The West Bengal Universities (Control of Expenditure) (Amendment) West Ben. Ord. I 
savings 	 of 2017. Ordinance, 2017, is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken under the 
principal Act as amended by the said Ordinance shall be deemed to have been validly 
done or taken under the principal Act as amended by this Act. 

By order of the Governor, 

MADHUMATI MITRA, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056. 
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